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THE UNIT TRUST OF INDIA ACT, 1963
No. 52 oF 1963

[30th December, 1963]

An Act to provide for the establishment of a Corporation with
a view to encouraging saving and _investment and participa-
tion in the income, profits and gains accruing to the - Corpo-
ration from the acquisition, holding, management and dis-
posal of securities. . S

Be it enacted by Parliament in the Fourteenth Year of the
Republic of India as follows:—

CHAPTER 1

PRELIMINARY

1. (1) This Act may be called the Unit Trust of India Act, 1963.  short title,
: ‘ extent and
commence-

(2) It extends to the whole of India. ment,

(3) It shall come into force on such date' as the Central Govern-
ment may, by notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,— Definitions

~ (a) “Board” means the Board of trustees constituted under
~section 10 or section 41,

(b) “contributing institution” means an institution Wthh is,
for the time being, a contnbutory to the initial capital of the
Trust under section 4;

(¢) “contribution certificate” means a certificate issued under
section 6;.

(d) “initial capital” means the capital of the Trust referred
to in section 4;

11-2-1964: vide Notification No. G.S.R. 172, dated 31-1- 1964 .Gazétte of
India, Extraordinary, Pt. II, Sec. 3({), p. 47.
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(e)' “Life Insurance Corporation” means the Life Insurance
Corporation of India estabhshed under the Life Insurance Cor-
poration A, 1956; 3% i ’* S I '

6 “prescrlbed” means prescrlbed by regulatmns made under
this . Aect; o

(9) “Reserve Bank” means the Reserve Bank of India con-

- stituted under the Reserve Bank of India Act, 1934;

(h)' “scheduled bank” means a bank for the time being in-
cluded in the Second Schedule to the Reserve Bank of India

© Act, 1934;

(1) “securities” means shares, debentures, -bonds and other

‘stock of any company or other body. corporate, whether incor-

porated in India or outside, and securities:issued by :any local

._authority in India, or by the Government of, or a local au-

~ thority in, any such country ‘outside India as may be approved‘
by the Reserve Bank and includes Government security’ as defin-

ed in section 2 of the Public Debt Act, 1944, but does not
include mortgages on immovable property;

(j) “State Bank” means the State Bank of India constituted
under the State Bank of India Act, 1955;

(k) “subsidiary bank” -has the same meaning as in section 2

of the State Bank of Ind1a (Subsidiary Banks) Act, 1959;

(1) “Trust” means the Unit Trust of India estabhshed under

-section 3;

(m) *‘trus’tee” ‘means a trustee .a];;poinfed, nominated or

elected  under section 10 or section 41; -
(n) “Unit” ineans a unit issued under the umt scheme,

(0) “unit. capltaL” means ‘the aggregate of the face value

of the units sold under the unit scheme and outstanding for the
time belng,

{p) “unit certificate” means a certificate issued to the pur-
chaser of & unit. under the unit scheme;

"(q) “unit holder” means a person for the tlme bemg recog-

B nised by the Trust as the holder of a unit certlﬁcate under the
umit scheme \

] i ) . . o
(r) unit scheme”.means a scheme made under section 21.

31 of 19506.

2 of 1934,

2 of 1934,

18 of 1944.

23 of 1955,

38 of 1959.
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CHAPTER 1II

EsTABLISHMENT OF THE UNIT TRuUST OF INDIA AND THE INITIAL CAPITAL
THEREOF

3. (I) The Central Government shall, by notification in the Offi-
cial Gazette, establish a Corporation by the name of the Unit Trust
of India which shall be a body corporate having perpetual succession
and a common seal with power, subject to the provisions of this
Act, to acquire, hold or dispose of property and to contract, and may,

by the said name, sue or be sued.

Establish-
ment and
incorpor-
ation of
Unit Trust
of India.

(2) The. head office of the Trust shall be at Bombay or at such :

other place as the Reserve Bank may, by notification in the Official

’ Gazette - specify.

(3) The Trust may establish local ofﬁces branchesor agenc1es
at any places in or outside India.

4. (1) ‘Subject to the provisions of this' Act, the initial capital ot

“the Trust shall be five crores of rupees divided in the form of certi-

ficates each of which shall be of such face value as may be pres-
cribed and contributed in the manner hereinafter prov1ded

(2) Before such date as the Central Government may, ‘by notifi-
cation in the Official Gazette, specify in this behalf—

(a) the Reserve Bank shall contribute two and a half crores
of rupees;

(b) the Life Insurance Corporation shall contribute seventy-
five lakhs of rupees;

Initial
capital
of Trust.

(c) the State Bank and the subsidiary banks shall contri-

bute seventy-five lakhs of rupees, the amount which the State
- Bank and each subsidiary bank shall contribute being deter-
mined by the State Bank;

(d) other institutions, namely, scheduled banks other than
those referred to in clause (¢) and such classes of financial ins-
titutions as may be notified by the Central Governiment in the
Official Gazette in this behalt‘ may contribute one crore of rupees.

(3) If- the aggregate of the contributions made by the institu-
- tions referred to in clause (d) of sub-section (2) exceeds one crore
of rupees, the Board shall refund the excess. amount to sueh institu-



"~ Mainten-

ance of
register of
contribu-
tories.

Issue of
contribu-
tion certi-
ficates.

* culars as may be prescribed.
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tions, so however, that the amount to be refunded to each such
institution bears, as far as possible,- the same proportion to the
contribution made by it as the excess amount bears to the aggre=
gate of the contributions made by such institutions.

" (4) If the aggregate of the contrlbutmns made by the institu-
tions referred to in clause (d) of sub-section (2) is less than one
crore of rupees, the Reserve Bank shall contribute the deficiency
within thirty days of the date specified under sub-section (2):

Provided that the Reserve Bank may, thereafter, transfer the

whole or any part of its contribution under this sub-section to any
institution referred to in clause (d) of sub-section (2).

(5) If at any time the Board is of opinion that the amount of the
initial capital is in excess of the requirements of the Trust, it may

refund the whole or any part of such capital to the contrlbutlng ins-
tltutlons

Provided that where only a part is so refunded the amount to be
refunded to each such institution shall bear, as far as possible, the

. same proportion to the contribution made by it as such part bears to

the initial cap1tal

Provided further that for the purpose of any refund, the value of
the initial capital shall be determined by the Board on such basis as
the Central Government may specify in this behalf, regard being had
to the real or exchangeable value thereof.

5. The Board shall maintain in such manner as may be prescribed
a ,re‘gister containing the names of the contributing institutions, the

amount contributed by each such institution and such ~ other parti-

6.- (1)- As soon as may be after the contribution has been made by
any contributing institution under section 4, the Board shall issue to
such contributing institution a contribution certificate or contribu-
tion certificates in such form and containing such partlculars as may
be prescrlbed

(2) Where the whole or any part of the contribution has been
refunded to any institution under sub-section (5) of section 4, that
institution shall, as soon as may be after the refund has been made,
forward the contribution certificate or certificates to the Board for
cancellation or amendment, as the case may be, and the Board: shall
cancel or amend the certificate or certificates accordingly.
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7. (1) Any contributing institution referred to in ctause (d) of
sub-section (2) of section 4 may, in the prescribed manuer, transfer a
contribution certificate to any other institution referred to in that
" clause and thereupon such other institution shall be deemed to be a
contributing institution for the purposes of this Act.

" (2) Save as provided in sub-section (1), a contribution certlﬁcate
shall not be transferred.

8. Every holder of a contribution certificate shall have all the
rights and be subject to all the liabilities conferred or 1mposed on a
contributing institution by or under this Act.

CHAPTER III

MANAGEMENT OF THE TRUST

~ 9. (1) The general superintendence, direction a’hd managemént of
the affairs and business of the Trust shall vest in 3 Board of trustees
 which may exercise all powers and do all acts and things which may

be exercised or done by the Trust.

(2) The Board shall, in discharging its functions under this Act,
act on businesg principles, regard being had to-the interest of the
unit holders.

10. The Board of trustees shall cunsi_st‘of the following, namely:—~

(a) the Chairman to be appointed by the Reserve Bank;
(b) four trustees to be nominated by the Reserve Bank, of

whom not less than three shall be persons having special know-

ledge of, or experience in, commerce, industry, banking, finance
or investment; :

(c) one trustee to be nominated by the Lafe Insurance Cor-
poration;

(d) one trustee to be nominated by the State Bank;

(e) two trustees to be elected in the prescribed manner by

the contributing institutions referred to in clause (d) of sub-
section. (2) of section 4; and

(f) an executive trustee to be app01nted by the Reserve
Bank :

" Provided that if the appointment of the Chairman is whole-time,
it shall not be necessary to appoint an executive trustee: ’

Provided further that on the first constitution of the Board, the

trustees referred to in clause (e) shall be nominated by the. Reserve

Right of
transfer of
contribu.,
tion certi-
ficates in
certain
cases.

Rights and
liabilities
of holders
of contri-
bution
certificates.

Manage-
ment.

Board of
trustees
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* Bank and shall hold office for a perio‘a of twel\f-e months from  the

:, date of their nomination or until two trustees are elected under the:

Term of
afice of
trustees.

Disquali-
fication
for being
a trustee,

said clause, whichever may be earlier. v

11. (1) A trustee nominated under clause (b) of section 10, if he’
ig an officer of the Reserve Bank, or a trustee nominated wunder .

" clause (c) or clause (d) of that section shall hold office during the -

pleasure of the authority nominating him.

(2) A trustee nominated under clause (b) of sectivon 10, if he is

~ not an officer of the Reserve Bank, or a trustee elected wunder

clause (e) of that section shall hold office for four years and there-

after until his successor is duly nominated or-elected.

(3) A casual vacancy in the office of a trustee referred to in sub-
section (2) or in the office of .a trustee nominated under the second
proviso to section 10 shall be filled by election or nommatlon as the
case may be, and the trustee so elected or nominated shall hold office
for the unexpired portion of the term of his predecessor: :

Provided that no such vacancy occurring within three months of

the date of the expiry of the normal term of- office of such trustee

need be ﬁlled under this sub-section.

(4) A trustee nominated under the second proviso to section 10 or .
a trustee nominated in his place under sub-section (3) of this section
shall be deemed to be a trustee elected under clause (e) of section .

'10

- (5) A person who holds, or who has held, office as a trustee shall,
subject to the other provisions of this Act, be eligible for re-nemina-
tion or re-election, as the case may be.

12. A person shall not b'e'capabl'e of being nominated or elected as
a trustee if—

(a) he is, except in the case of the Chairman or the execu-
tive trustee, an ofﬁce; or other employee of the Trust; or

(b) he is, or at any time has been, adjudicated as insolvent
" . or has suspended payment of his debts or has compounded with

his creditors; or

(¢) he is of unsound mind and ‘stands so declared by a com-
petent court; or

(d) he has been convicted of an offence which, in the opinion '
of the Reserve Bank involves moral turpltude ~

~
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‘13, (1) If a trustee—

_ (a) becomes subject to any of the dlsquahﬁcatlons mention-
* ed in section 12; or

(b) is absent without leave of the Board from more than
- -three consecutive meetings thereof; or.

() being a trustee elected or deemed to be electad under’

_clause (e) of section 10 becomes an officer or other employee of
 Government or of the Reserve Bank, State Bank, a subsuiiary
- bank or the Trust,

his office shall thereupon become vacant.
. (2) A trustee nominated under clause ¢(b) of section 10 who is not

Vacation © .

and resig.
nation of
office of

I* trustee,

an officer of the Reserve Bank or a trustee elécted or deemed to be
elected under clause (e) of that section may by letter addressed to,

the Board resign his office and on such re31gnat10n being accepted by
the Board shall be deemed to have vacated his office.

14. (1) The appointment of a Chairman or of an executive trustee
~ may be either whole-time or part-time:

Prov1ded that if the appointment of the Chairman is part-time,
the appointment of the executive trustee shall be whole-time.

_(2) The Chairman or the executive trustee shall—

(a) hold office for such term not exceeding five years as the
Reserve Bank may specify;

(b) receive such salary or allowances or both from the Trust

and be governed by such terms and conditions of service as the

'Reserve Bank may determine; and

‘Chairmar .

and . -
executive
trustee,

(c) perform such functions as the “Board may entrust er v

delegate to him.

- 15. If the Chairman or the executive trustee is by 1n.ﬁrm1ty or
'otherW1se rendered incapable of carrying out his duties or is absent
on leave or otherwise, in circumstances not 1nvolv1ng the vacation of
his appointment, the Reserve Bank may nominate another person to
act in his place until the date on which the Chairman or the execu-
tive trustee, as the case may be, resumes his duties. .,

16. Trustees, other than the Chairman and the executive trustee,

shall ‘be paid such fees and allowances for attending the meetings of
the Board or of any of its.committees and for attending to any other
work of the Trust, as may be prescnbed

“Provided that no fees shall be payable to a trustee who is -an
officer of Government or of any corporatlon estabhshed by any law
for the time being in ferce. ;

93 M. of Law—5b8
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17. (1) The Board shall meet not less than six-times a.year and.at

< least once every two months and shall observe such rules of proce-
© dure in regard to the transaction of business at its- meetmgs as may

be prescrlbed

" Executive
Committee
and i othiéx:

(2) The Chairman, or, if-for any reason he is unable: to attend-any
meeting of the Board, any. other trustee. nominated by him  in this
behalf or, in the event of such nominated trustee,also 'being 4nab1e to
attend the meetlng or no: -such, nomination havmg been made by the -
Chalrman any other trustee elected by the trustees.present at  the
meeting from among themselves shall pres1de at the meetmg

..(3), All questions which, come up before any meeting of the Bogrd
Shall be decided by a majority of votes of the trustees _present..and
votlng, nd, in the eveh of equality of votes, the Chalrman or, in his
absence the _person pres1d1ng, shall have a second .or castmg Vote

18. (1) There-shall be an Executlve Commlttee which shall- con=-

. ssist of—
committees’

(a) the Chairman of the Boatd,

"~ (b) where an’ executlve trusteé has been appointed- bymthe
Reserve Bank; such “executive trustee and: :

(c) two other trustees nominated in ~ this behalf ‘-'b‘y : the
- Reserve Bank. oo

(2) The Chairman of the Board shall be the Chalrman o‘f"’the .
Executwe Commxttee '

(3) Subject to such general or. spec1a1 dlrectlons as the. Board may,
from time to time, give the Executive Committee shall be competent
to deal with any matter within the competence of the Board.

(4) The Board may constitute such other committees whether

5.-u~'~_con51st1ng wholly of trustees or wholly of other persons or partly of

-Jrustees, and partly of other persons as it thlnks ﬁt and for such’ p‘ur-

j];pose as it may dec1de

£5); The Executive Committee or any other committee constituted

under this section .shall meet at such t1mes and places ~and shall'v'
ebserve such rules of procedure in regard to the transaction of busi-

,,ness at its meetnrgs as may be prescribed

_(6) The members of a commlttee (other than"the -trustees)-shalt"

' be paid such fees and allowances for attending its meetings’ and’ for'»»

attending to any other work of the Trust, as may be prescribed:

Previded that.no fees shall-be payable:to a- member ;whp:is-an
offiéer-of Geovernment: or of any. corporatlon estabhshed ry any -law
for the time being in force.
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119 (l)l‘The Trust may carry on’did ‘transict any of the follow
ing kinds of business, namely : —

(). selling and purchasing. ynits; R

(&) lnvéstmg‘ in; acquirin'g) holding' or dlsposmg of, securi-

ties and ‘exercising and enforcing all powers end rlghts mc‘ldental
thereto; - . . , o |

(c) keepmg ‘mohey::or deposmt vwith: :schieddled’ rbanks or
with such other 1nst1tut10ns as may be prescribed;

(d) generally, domg all sue,h matters -and things-as may be
incidental to or consequent1a1 upon the discharge of its functions
under this - Aet. |

(2) The Trust shall hot take on lease, purchase or otherwise -

-acguire. -except. for- its own use eny -immovable -property or any
ir;terest therein,

- 20. (1) The Trust may- borrow from any authorlby or per’soﬁ not
being Government or the Reserve Bank, against such securlty and
oht such1 Yerms ‘and conditions* as ‘may be agheed upon;

(2) The Trust may borrow money from the Reserve Bank repay-
able on demand-or -on the-expivy: of a fixed period:hotiexceeding
ninety days from the date on which the money is so borrowed against
stoeles, " funds and'- securities (other' than” m‘itnovéble property) in
whith % tristee is-authoriséd to Mmvést trust amoney by any law for
the time being in force in India.

:£3)- It:4he:Board is of opinion:that:a: situations has arisen' in which
it is necessary or expedient for the Trust to borrew meney from the
Reserve Bank against securities other than those mentioned in sub-
sedtion (2); the Trust ray’ bottow" money ftom that Bank: repayable
on demand or w1thm a penod not exceeditng’ elg'hteen mionths from

whlch the Trust may issue w1th the approval of the Central Govern-
ment. )

fik
(4) The bonds issued by the Trust under sub-sectlon (3) shall be
gudrantéed’ by the Cential GOVernme‘nt as to the repayment of prm-
cipal and whe payment of interest at sticH Fate'as may be fixed by the
Central Government-at the time the bonds :are issued.
;2L (Y)-For the -purpese:.of providing.-facilities: for participation:
in the income, profits and gains arising out of the acquisition, holding;

Business
of Trust,

Borrowing
powers.

Unit
scheme,

v
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management or disposal of securmes by the Trust, the Board shall
make a unit scheme, '

(3) Subject to the provisions of this Act, and the regulations

- made under section 43, a scheme made under sub-section (1) may
provxde for—

(a) the issue of units and the face value of each unit, which

. shall not be less. than ten rupees or more than one hundred
. rupees;

(b) the form and manner in which an application may be
made for the purchease of a unit from the Trust;

(c) the manner in which payment may be made for pur-
’ :chasmg a unit from the Trust;

(d) the issue of unit certificates and the form and manner
in which such certificates may be issued;

L (e) the issue of duplicate of any unit certificate in the event
- of loss or destruction of the original and the fee on the payment
- of Wh1ch sueh duplicate mey: be issued; : ,

(f) the procedure for determmmg the value at whlch the
un1ts may be sold or purchased from time to time, by the Trust _

(9) the recogmtmn of persons as unit holders;

(h) the persons. to whom, the time at which and. the man-

ner in which any payments in reSpect of a unit shall be made
"~ by the Trust; :

o (z) the preparation and maintenance of a reglster if. any,
-of unit holders;

(3) the condltlons, if any, sub]ect to which a unijt holder
may transfer the unit;

(k) any other matter which the Trust may conmder to be
- necessary or proper for the effective implementation of the
scheme,

(3) The Board may, from time to time, add to or otherw1se amend
the scheme made under sub-section 1).

(4) The scheme made under sub-section (1) and every amend-
: ment thereof under sub-sectlon (3) shall be notlﬁed in the- Ofﬁmal
Gazette.
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. CHAPTER V

'ALLOCATION AND DISTRIBUTIGN OF INCOME .

22. (D ‘The tbtal ghoss income of the Trust in any year shall be Al
allocated to the initial capital and the unit capital in the same pro-
- portion as the former bears to the latter at the end of thet year.

(2) The interest payable for any yeer for any borrowings made
by the Trust and the total amount of other expenses incurred by

~the Trust in that year shall be allocated and charged to the initial

capital aud the unit capital - in the same proportion as is referred to
in sub-section (D: '

Provided that if the amount of expenses other than interest allo

-cated to the unit capitel is more than five per cent. of the gross
"income allocated to the unit capital in that year, only an amount

equal to such five per cent. shall be charged to the unit capital and

_the rest of the total amount of expenses other than interest shall

be charged to the initial capital.

23. (1) The gross income allocated to the initial capital in any
year reduced by the interest and the amount of other expenses
charged for that year to the initial capital may be. distributed in
the prescribed manner among the contributing institutions in pro-
portion to their contrlbutlons to the initial capltal

(2) The gross income allocated te the unit capit‘al in any year

- reduced by the interest and the amount of .other expernises charged

for that year to the unit capital may, but not less than ninety per

.cent. of the gross income so reduced shall, be d1str1buted to the unit

holders in respect of that year. , -

24. Notwithstanding anything contained in section 22 or section 23
where the whole of the initial capital has been refunded to the con
tributing institutions, the gross income in any year reduced by the
interest payable for that year for any borrowings made by the Trust

: €,
interest and
other ex-
penses,

Distribution
of income.

, Distribution

of income

= after refund

of initial
capital,

and the total amount of other expenses incurred by the Trust in that.
year may, but not less ‘than ninety per cent. of the gross income

“so reduced shall; be’ dlstrlbuted to the unit holders in respect of that

year.

25. In this Chapter "‘year” means ‘the period in respeet of which
the books and accounts. of the Trust are balanced -and closed under
sub-section (2) of section 26.

Definition:
oi year :
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"CHAPTER VI
ACCOUNTS- AND. AUDIT. -

26. (1) The balance-sheet and accounts of the Trust shall be pre-
pare.dn -and-majntained-in su¢h: formiandf-manner agmay be zpresc’-ribed.

(2) The Board shall ecause.the books .and accounts.of the Trust
.to be balanced and closed each year as on such date as may be

- prescribed. -

-27.°(1) Theaftairs of the Trust” shall ‘be audited’ by an audltor

“duly* qualified-to act as an auditor under subesection (1) of section

226 of the Companies Act, 1956, who shall be appointed by the Trust

_and shall receive such remuneration as.the Trust may fix.

+(2)"The auditorshall’ be “suppliéll with “a copy of the annual

- balanceisheet -of the Trust ‘and it shall be his duty to examiine it
jtogether ‘with the ‘accounts and vouchers relating thereto and he sh-all
“have-a list delivered to hiri’6f 41l hooks® kept By’ ‘the Trust and shall

at all reasonable times have access to the Books, accounts, vouchers
ar}d other documents of the. Trust:: -

© {3) "The auditor taay, in relativn to such accounts, examine any
trastée or any officér or other employee of the' Trust and shall be
entitled to require from the Board or officérs or other employees of
the Trust such information and explafation as he may ‘think neces-

~sary for the performance of his ‘duties.

'(4): The auditor shalli make a repoit to:the Trust upon the annueal
- balancezsheet and: accounts examined: by “him “and‘ in‘- every -such
report he shall state whether inhis-epinion-the balance-sheet is a
full and fair balance-sheet containing-all ‘necessary particulars' and
properly drawn up so as to exhibit a true and fair view of the state
.of affaits of the Trust and.in case he had,called for any information
or. explanation from.the Board or any. officer-or other employee of

_the. Trust, whether it has. been.given. and.whether- it is satisfactory.

. 28: v’]?he.Trlist shall- furnish to each of-the cbntnibutiﬁg?‘ institutions

~within four months from the date on: which its:aceournts are balanced

: andrelosed-in respectrof any -year:a eopy of the' balance-sheet and
eccounts together with a copy of the auditor’s report and shall"pub-
lish the same in the Official Gazette.

99, 'The Trust shall' furnish, frém time to’time, to the Reserve
‘Bank such information as the Reserve Bahk may require.’

I of 1956
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14 of 1963.
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| CHAPTER VII |
. MISGEBLANEQUS

'30. In the discharge of its functlons uhder this Act; the Trust Powerof
shall be guided by such directions in matters of policy involving i}:i‘,k”fe
public interest as the Reserve Bank may give to it in writing, and if %ﬁ; fions
any question arises -whether the direetion relates to @ matter:of policy ’
involving public interest, the decision-of’the Reserve Bank thereon
rhall be final,

31. (1) The Trust may sppoint such number of ofﬁcers and other %taﬁlof
Tus#
formance of its functiens and:determine" the terms:and conditions of.
their appointment -and service:
(2) Without prejudice to the provisions of sub-section (1), it
shall be lawful-for the Trust to utilise; and for the Reserve Bank to
make available, the::servieces of. such- staff. of :the. Reserve Bank :en
such terms and-conditions: as.may: be agreed upon between the Trust

and the Reserve Bank.

32. (I) Notwithstanding anything contained in the Income-tax Iﬁfi"?tﬁgx
Act; 1961, the Super Profits Tax.Act, 1063, 0r:in :any other enactment taxes
for,the time being in foree relating tolincome-tax, super-tax-or super .

profits tax, or any other tax:on- tincome-,fpr'oﬁt‘s or.gains—

(a) the Trust shall not bé ligble to pay income-tax, supers"
tax, super profits tax or any other tax in respect of any income, -
proﬁts or gams derived-by it from any-seurce;

v i e

14 of 1963.

4

(c) where a contributing institution is liable to be ass_gfssedi" '
teo super profits tax under the Super Profits Tax Act, 1963, in res-
pect .of its own income, profits or gains and receives any sum
“from the ‘Trust under this’ Act in respect of its contribution to"

. the initial capital, such sum as reduced by the amount of- any:
income-tax. and super-tax payable‘ in respect thereof ‘shall be”

..excluded from the total income .of the said institution in compu~-
ting its chargeable proﬁts for the purposes of super ‘profits ‘tax:

subs by Ack (o of 1945, 5. 73 (wed I=4-45/
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(”) Notwithstanding anything contained in sectlon 193 or section
194 of the Income-tax Act, 1961— ' 43 of 1961.

(a) no deduction of income-tax or super-tax shall be made
on any interest or dividend payable to the Trust in respect of
any securities or shares owned by it or in which it has full bene-
ficial interest; and (4 xx» ‘

(b) no deduction of mcome-tax Qhall be made by the Trust.

- from the income distributed by it to a unit holder being an in-
dividualewho is resident; and T

- (3) Subject to the foregoing sub-sections, for the purposes of the -~
Income tax Act, 1961,— 43 of 1961, &

(@) any distribution of income rece1ved by a unit holder
!rom the Trust shall be deemed fo be his income by way of divi-
. dends; and

(b) the Trust shall be deemed to be a company

Al‘gtglliod - 33. The Bankers’ Books Evidence Act, 1891 shall apply in relation -

apply in  to the Trust as if it were a bank as defined in section 2 of the said

relation to ct.
Trust, . A

Declaraiion.” . 34. Fvery trustee, auditor, officer or other employee of the Trust
‘;f,ﬁii‘;:gcy or any employee of the Reserve Bank whose services are utilised by
the Trust under section 31 shall, before entering upon his duties,
make a declaration_of fidelity and secrecy 1n the form set out .in the

First. Schedule to this Act.

Defects in 35. (1) No act or proceedmg of the Board or of any comm1ttee of
arll’gf‘t’;m““ the Trust shall be questioned on the ground merely of the existence
invalidate  of any vacancy in, or defect in the constltutlon of the Board or com-
acts, etc

e mlttee

(2) No act done by any person acting in good faith as a trustee
shall be deemed to be invalid merely on the ground that he was dis-
qualified to be a trustee or that there was any other defect in his
‘appointment. :

Indemnity '36. (1) Every trustee shall be 1ndemn1ﬁed by the Trust against
of trustees. gl] losses and expenses incurred by him in, or in relation to, the dis-
charge of his duties except such as are caused by his own wilful act
or default, ;
2) A trustee of the Board shall not be responsible for any other
{rustee, or for any officer or other employee of the Trust, or for any
loss or expenses resulting to the Trust, from the 1nsufﬁc1ency or de-
ficiency of value of or title to any. property or security acquired or
taken on behalf of the Trust or the insolvency or wrongful act of any
debtor or any person under obligation to the Trust or anythmg done

il .ch ond “has by Ack o of /q/g, 5 73
weep I-u-f5) :
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in gnod faith in the execution of the duties of his ofﬁce or in relation
thereto. '

317. No suit or other legal proceeding ghall lie agairnst the Trust or Protection -
the Reserve Bank or any trustee or any officer or other employee of t(;izvf,tﬁ)sdef
the Trust or the Reserve Bank or any other person authorised by the this Act.
Trust to discharge any functions under this Act for any damage
caused or likely to be caused by anything which is in good falth done
or intended to be done in pursuance of this Act. '

38. The Board may, by general or special order, delegate to any Delegation
officer of the Trust subject to such conditions and limitations, if any, of powers.
as may be specified in the order, such of its powers and duties under
this Act as it may deem necessary,

39, (1) No notice of a trust, express, implied or constructive, shall No trust to

b
be receivable by the Trust. ngtfiilée;lf

. : L and protec-
(2) The amount standing to the credit of a contributing institu- tion from

tion shall not be liable to attachment under any decree or order of attachment.

-any court in respect of any debt or liability incurred by the contr1bu-
ting institution. : A

" 40. (1) In the event of a contributing institution referred to in Efeggg:‘r‘fnt
clause (d) of sub-section (2) of section 4 being wound up, the Trust bution in

shall, on a demand in that behalf made by the authority in charge of ﬁ‘f: dl‘:fg wp
the winding up, pay to such authority an amount equivalent to the of contri-
value of the contribution to the m1t1a1 capltal made by that 1nst1tu- E‘t‘l';‘t’:gn‘“s
tion, : : R A S

fadice

(2) The Value of the contribution shall be determined by the
Board on such basis as the Central Government may speclfy, regard
being had to the real or exchangeable value of such contribution.

41. (1) Notwithstanding anything contfained in section 10 or sec- gowef f’f
tion 11, where the whole of the initial capital has been refunded to Gf,r“,ffn
~ the- contributing institutions, the Central Government may, after ment to
consultation with the Reserve Bank, by orfler, provide for the ’,;if;’;’;t““‘e
reconstitution of the Board. '

(2) An order made under sub-section (1) may provide for all or
| any of the following matters, namely:— -
‘ “(a) the number of trustees that will constitute the Board;
(b) the manner in which they shall be chosen;
(¢) their term of office; - L
(d) filling of casual vacancies; S
93 M, of Law—>59 |
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.. (@) such -incidental, - .consequential::and ~supplementary: mat-
- ters -as. may be necessary to give effect to the order including the
reconstitution of the executive committee or other committees.

43) Wvery -order -made -under this-sectionshall :be published in

: the ‘Official ‘Gazette .and a copy ‘thereof shall' be laid before each

Liquidation
of trust.

Regula- .
tion, .

House iof Parliament as soon as may be after it is made.

42. (1) The Trust shall not.be placed in liquidation save by order
of the Central Government and in such manner as it may direct.

(2) In making such order, the Central- ‘Government shall, if the
initial capital has not been wholly refunded, direct, among other
things, that—

(i) the value of the net assets of the Trust after paying off

- alldts lisbilities, other than:those in-respect ‘of ‘the initial capital

and the unit capital shall be divided ‘into two parts in the:same

. proportion as the aggregate face value.of all the units immediate-

. ,ly prior to the date on which the Trust is placed in liguidation
. bears to theinitial capital as on that date; and

(#) the first part shall be distributed among:the :contribut-

ing institutions in proportion to their respective contributions

to the initial cdpital ag on that date and the second part shall

be distributed among the unit holders in proportion to'the face
value of the units held by them as on that date. ‘

«43.:(1) The:Beard may, with the previous.approval.of the Reserve
Bank make regulations not inconsistent with this Act to provide
for all matters for which provision is necessary or expedient for the

‘purposge of giving effect to-the provisions of -this Act.

-62)..Jn particular.and without prejudice to-the genexality of.the
foregoing power, such regulations may provide for—

.(a) the form and ‘manner -of maintenance of Zthe:.r_egisten of
-.contributing  institutions -and the parficulars  to :be. contained
therein; o i

(b) the face value of a contribution certificate, its form -and
rthe.particulars to be.contained therein;
| (c) the manner of transfer of a eentribution certificate;
(d) the rights and liabilities of a contributing instifution;
(e) the holding and conduct of elections under this Act, in-

cluding the final decision on doubts or dlspufes regardlng the
validity of elections;

r

{f) the fees and allowances that may be paid’to'the trustees




O ———— o s

R e A T R R I I T I e SRS

R e ﬁcpt Gerreeted See Indm. C‘ﬁé@
;%higﬁj' S Umt Prast-6f Tndia 453
() the: times and: places of: the meetings of the: Board or of
‘any committee constituted urder this Act and:the:procedure to

" befollowed at such:meetings including the:quorum-neecessary: for
the ‘transaction: of business; .

_ (h). the fees and allowances that may be paid to the mems-
bers of a committee, other than trustees;

(z) the institutions with’ which  money may be kept ‘on:de-
posit;

() the manner of distribution of income to'the contributing
institutiens;

(k) the form and manner in which the balance-sheet and
the accounts of the Trust shall be;prepared and ‘maintained; -

(1) the date on which the books of accounts of the Trust shall
be balanced and closed each year;

(m) the duties and conduct, salaries and allowances, and
other conditions of service: of officers and other employees of the
Trust o

(n) the establishment and maintenance of provident ot other
benefit funds.for -officers and other--employees.of .the Trust; and

(0) -any other matter which is to be, or may be, prescribed.

(3) Any regulation which may be made by the Board under this -
Act may be made by the Reserve Bank within three months of the
establishment of the Trust and any regulation so made may be altered ,
or rescinded by the Board in the exercise of its powers under this Act.

44, The enactments specified in the Second Schedule to this Act Amendment

. - of cextain,
shall be amended in the manner provided therein, ehactments.

i o

THE FIRST SCHEDULE. -
(See section 34)
DECLARATION OF FIDELITY AND SECRECY

I do hereby declare that I will faithfully, truly and.to the best of
my skill and ability execute and perform the duties required of me as
trustee, auditor, officer or other employee (as the case may be) of the
Unit Trust of India and which properly relate to the office or posmon

"held by me in the said Trust: : ‘ :



ik

Amend-
fent of
section 2,

Amend-
ment of

section 17.
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I further declare that I will not ‘commuriicafe'or allow to be corn?

" municated to any person not legally entitled thereto any information '

relating to the affairs of the Unit Trust of India or to the affairs of
any person having any dealing with the said Trust; nor will I allow
any such person to inspect or have access to any books or documents
bélonging to or in the possession of the Unit Trust of India ard relat-
ing to the business of the said Trust or the business of any person
having any dealing with the said Trust. :

Signed before me: _— | S (Signature)
THE SEdON D SCHEDULE '
(See section 44)
AMENDMEN;I‘ OF CERTAIN ENACTMENTS
PART I
Amexpments o tHE REserve Bank oF Inbia Acr, 1934

_ (2 or 1934) |

 Amendments

i. In section 2, after clause (f), insert the following -clause,
namely:—

‘(g) “Unit Trust” means the Unit Trust of India established
under section 3 of the Unit Trust of India Act, 1963.",

2, In section 17,—""
(a) after clause (4BB), insert the following clause, namely:'—-

“(4B-BB) the making to the Unit Trust pf loans and
advances— L o
v ,. (i) repayable on demand or on the ex_pi-ry of a
fixed period not exceeding ninety days from the date of
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such loan or advancé against the security of stocks,
- funds and securities (other than immovable preoperty)

"' in which ‘a trustee is authorised to invest trust money
by any law for the time being in force in India, or

(ii) repayable on demand or within a period of
eighteen months from the date of such loan or advance
~against the security of the bonds of the Unit Trust
issued with the approval of and guaranteed by the
Central Government;”;

" (b) after clause (4E), insert the followmg clause, namely —

“(4F) contrlbutmg to the initial capital of the Unit
Trust.”.

PART II

AMENDMENT TO THE INDUSTRIAL Disputes Acr, 1947
(14 or 1947)

Amendment

In section 2, in sub-clause (i) of clause (a), after “Deposit Insur- Amend.

ance Corporation Act, 1961 or” insert the following, namely:— ;’éz‘t‘lg;g

“the Unit Trust of India established under section 3 of the Unit
Trust of India Act, 1963, or”.

PART 111
AMENDMENT TO THE INDUSTRIAL FINANCE CORPORATION AcT, 1948
Q15 0f 1948 .
Amendment
For section 20, substitute the following, namely:— Substitu-
’ _ . i tion of new
section for
section 20.

“90, The Corporatlon may invest its funds in the securities of the Investment
Central Government or of any State Government and may, with the of funds.
approval of the Central Government, contribute to the initial capital
of the Unit Trust of India established under the Unit Trust of India
Act, 1963,



Amend-
ment of
section 38,
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- PART IV -

[acr 52 080 19638)

AMENDMENT TQ. THE. STATE. BANK. oF Iwp1a Acr, 1955
(2370r1955)
Amendment

In seetion 33, after clause’ (wixa), insert the foliowing clause,
namely ;—--

“(xiraa) contributing to the initial capital of the Unit Trust
ofrindia:established undey: the -Unit Toust ofi India-Act; 1963;”.

e



